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ORIGINAL APPLICATION NO. 514 of 1967 
a 	- 

(ORDERs OF THE TRIBUNAL) 

The aRilicant  herein was working as U.O.C. 

in the Headquarters -officè of Eastern Naval Command, 

Naval Base, Uisakhapatnam. While he was working 

in that post, he was placed under suspension by 

an Order No.CE/9103/7 dated.1O-7-l985 issued by the 

first respondent, viz., The Chief Staff Officer (PM), 

Headquarters,Eastern Naval Command, Nagai  Base, \Iisakha-

patnam. It is this order, which is sought to be 

questioned in this application. 

2. 	The suspension order was issued since a disc!- 

plinary proceeding was contemplated against the appli-

cant. This was followed by a chara-shaet dated 

9-10-1985 in which the applicant waharged on seven 

different counts. Thereafter, the disciplinary inquiry 

was 
was commenced on 17-10-1965% and 	still in progress 

at the time or Piling this application. The applicant 

submitted an appeal to the appellate authority on 

12-7-1965 for revoking the suspension order, but the 
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appellate authority rejected the appeal on 17-10-1985. 

The applicant contends that he has been kept under 

suspension for a prolonged period of 27 months without 

completion of the inquiry. Suspension has becom 

virtually a punishment in his case. He further con-

tends that it is incumbent on the respondents to corn-

plate the disciplinary proceedings at an early date. 

There is no question of the applicant tampering with 

any records beceuse all the documents have gone into 

the hands of the respordents and the stage of examining 

the relevant records was over by 23rd May, 1987. 

He has also been transferred from the office Xxom in 

which the alleged acts of rnisdemeanour took place. 

He, therefore, contends that the order of suspension 

should he revoked. 

3. 	No counter has been mgiR filed by the Department. 

We have heard the applicant in person and the Learned 

Standing Counsel for the Department: Mr.R.Sreeramulu. 

It is now submitted by, the Standing Counsel for the Depart-

merit that the inquiry is completed and the Inquiry Officer 
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is likely to submit his report to the Disciplinary 

Ruthority very shortly. The Standing Counsel, there—

fore, contends that there is no ground for revoking 

the suspension order at this fag end of the inquiry. 

4. 	From the submissions made by the applicant, 

it is clear that he has been •under suspension for 

more than 27 months and all the records pertaining 

to the alleged charges have been taken over by the 

Department. There is no apprehension that the 

applicant will interfere with the inquiry or tamper 

with the documents. The Government of India's LII 

ciiblines to its Departments stipulate that the 

period of suspension is kept to the minimum and any 

order of suspension passed should be reviewed periodically 

to examine whether continued suspension is warranted 

under the given circumstances. Instructions also 

require that after a pEriod of six months, a review 

of the suspension order should be made to detthrmine 

lihether cortinuance of the delinquent official under 
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SUSpensiOn is necessary. IflStTUctjons also sti— 

Periodically pulath that the authorities concerned should 

PQP4 ility 
the/tT 	

as to whether the delinquent oPPicial can 

be transperred tq'a diPrerent post or to a diPiferent 

office where he may not repeat the misconduct or 

influence the Investigations if any, in progress 

Naving regard to these instructions and the factbei 

aircumstances or the present case, we direct that 

the applicantis suspension shall be revoked. it is 

open to the Department to post him in any offPice of 

their choice. This order is however without prejudice 

to the Inquiry against the applicant in progress. 

5. 	
Uith the above directions, the Cpplicstion 

is allowed. There will be no order as to costs. 

suRyA Uice_Chajrrnan 	 (D. 	RMQ)
Member(JLJdL) 

ll 	Sept. 1g37 
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